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THE VICE-CHAIRMAN   (SHRI   D. 

THENGARI)  :  The question is: 

"That   the  Bill   be  returned." The motion  

was adopted. 

I. RESOLUTION SEEKING DIS 
APPROVAL OF THE GOLD (CON 

TROL) AMENDMENT ORDINA 
NCE,   1969 (NO. 6 OF 1969) 

II. THE GOLD (CONTROL) AM 
ENDMENT   BILL, 1969 

f["That this House disapproves the Gold 
(Control) Amendment Ordinance, 1969 (No. 
6 of 1969), promulgated by the Vice 
President acting as President on the 3rd July, 
1969."] 

ff     ] English translation. 
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THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI P. C. 
SETHI) :    I move: 

"That the Bill to amend the Gold 
(Control) Act, 1968, as passed by the Lok 
Sabha, be taken into consideration" 
I have heard with great attention the ipeech 

made by Mr. Yadav. The measure before the 
House is not the Gold (Control) Act in its 
original form but a Bill amending certain 
provisions of the Act and the necessity has 
arisen on account of the Supreme Court 
decision. Therefore the merits or demerits of 
the Gold (Control) Act, as a matter of fact, do 
not form part of the discussions. Here we are 
limiting the subject to certain clauses which 
have been amended keeping in view the 
Supreme Court decision but when I come to 
the reply during the course of the debate, then I 
will take up some of the major points which 
are basically connected with the Gold Control 
policy also. Now in my introductory remarks, 
I" would only like to limit myself to the main 
provisions with which this Bill deals. 

The Gold (Control, Act was passed by the 
Parliament in 1968 and since then the matter 
was challenged before the Supreme Court by 
various persons. Therefore I would like to 
clarify that as far as the Supreme Court 
judgment is concerned, the Supreme Court has 
unanimously upheld the legislative 
competence of Parliament to enact the Gold 
(Control) Act. As far as the challenge to the 
Act is concerned, the Supreme Court has held 
that the basic Act stands. I would quote from 
the judgment of the Supreme Court : 

"It follows, therefore, that in enacting the 
impugned Act the Parliament was validly 
exercising its legislative power in respect of 
matters covered by Entry 52 of List I and 
Entry 33 of List III." 
The  Court further observed : 

"Parliament is competent to legislate in 
regard to the subject-matter of the impugned 
Act." 

Therefore, the basic Act of 196B has not 
been invalidated by the Supreme Court. The 
Supreme Court during the course of the 
judgment struck down some of the provisions 
of the Act and they are : sections 5 (2) (b), 27 
(2) (d), 27 (6), 32, 46, 88 and 100 and they 
were found to be unreasonable where the 
administrative authority, according to the court, 
had delegated much more in the hands of the 
officers and, therefore, on account of this 
reason and various other reasons, the Supreme 
Court observed that these provisions were not 
in order and they have struck it down. 
Therefore now we are coming forward with 
this Bill with two or three types of 
amendments. One is, to Set right those sections 
which have been invalidated by the Supreme 
Court and to amend them accordingly; 
secondly, even if the Supreme Court has not 
given any judgment with regard to some of the 
other provisions if they are reading like the 
provisions which have been struck down by the 
Supreme Court, we have ourselves taken the 
responsibility and duty to amend those 
provisions and sections. This is the second set 
of amendments in this Bill. Thirdly we have 
come before the House with some clauses 
which are giving certain more clarifications 
and certain more facilities to the various 
interests rather than the dealers or goldsmiths, 
etc. This is all that the present Bill says. When 
we will come to the amendments, I shall try to 
explain as to the various points raised by Mr. 
Yadav as to how the Gold Control came to be 
there and whether the Gold Control measures 
have to some extent succeeded. He raised the 
point about smuggling. I would try to explain 
what measures we have taken and whether we 
have succeeded there or not. Of course in the 
end while speaking on the Resolution, Mr. 
Yadhav brought in many extraneous matters. I 
am not able to appreciate how the Presidential 
election arises out of the Gold (Control! Act 
but somehow or other Mr. Yadav had some 
feelings and he wanted to express them and he 
found this a suitable opportunity to spell out 
whatever he had in mind with regard to the 
election. He is welcome to do whatever he likes 
but I can assure him that whatever he has said 
regarding the Presidential election has no 
validity whatsoever to the Gold (Control- Bill 
which is before  the  House. 

With these words, I commend the Bill for  
consideration. 

The questions were proposed. 
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SHRI DAHYABHAI V. PATEL : Well, I 

cannot behave like Mr. Rajnarain. I cannot do 
it, Sir. IT Mr. Rajnarain had shouted over this 
everybody would have yielded  to  his 
shouting. 

SHRI P. C. SETHI :   Sir,  as   far     as 
the  gold policy  of the    Government   of 
India   is   concerned,    it   is   known   that 
import     (jf gold    has    been    prohibited 
in. i-  1939. then,   Sir,   in the year  1962- 
63, after   the    Chinese   invasion,    under 
the Defence of India Rules it was thought 
necessary    that    there    should    be   some 
restriction    on the   manufacture of   gold 
ornaments of 22 carat purity, and therefore 
it  was  decided  that  only   14  carat  gold 
ornaments would be allowed to be manufac 
tured    Then , Sir, later on . after a couple 
of months, on account of the   representa 
t i ons    made   both   outside  and  inside  the 
House  and  the views  expressed  by  bon. 
Members at that period of time,    it was 
considered   necessary,   as   far   as 14 carat 
purity is concerned, that it should be done 
away with , and since then—I would like 
to  make it clear—as far as  the   14 carat 
purity question in the manufacture of gold 
ornaments is concerned, that is no more 
there.   Now, Sir, as far as the possession of 
gold ornaments is concerned, there is no 
restriction whatsoever on the possession of 
gold ornaments.    Similarly, as far as the 
dealer or the goldsmith  is concerned, he 
can certainly take to manufacture of gold 
ornaments, and there is no difficulty with 
regard to that.    Then. Sir.
 
the 
possession of gold bars is concerned, certainly 
pure gold is not allowed to be possessed by any 
individual. But as far as ornaments are 
concerned, if anyboay possesses, if any 
individual family possesses ornaments weighing 
more than 4,000 grammes that is ornaments 

worth round about Rs. 60,000, then he has 
certainly to make a declaration, and whenever 
there is any change in the quantity, the declaration 
has to be made. But there is no restric t i o n  
whatsoever on the possession, Then as far as the 
dealer is concerned, then-is no reitriction on the 
possession of gold bars of standard quality, and 
the dealer can possess them, and during the manu-
facture gold ornaments, if the bar is melted, ot is 
provided in the Bill as to what extent pure gold 
could be possessed by the dealer. Similarly, Sir, 
as far as the.. . . 

 

f RAJY.A SABHA J

SHRI DAHYABHAI V. PATEL (Gujarat) :  
T would  like to speak. 

THE VrCE-CHATRMAN (SHRI D. 
THENGARI) ; Members have already spoken. 
I am sorry you were not here. Otherwise I 
would have called you first. 

SHRI DAHYABHAI V. PATEL : I am 
sorry. I did not expect this Bill to be reached 
so soon. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : I am also sorry. I cannot help. 
The Minister has risen to reply. 

SHRI DAHYABHAI V. PATEL : Is he 
replying to  the debate? 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : Yes. 
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What I was trying to explain is this. As far as 
the present measure is concerned this is only a 
measure which provides certain guidelines and 
controls with regard to possession of gold 
ornaments by. the private public, with regard to 
possession of pure gold by the private pub'ic. 
with regard to the quantity which could be 
possessed in the form of pure gold by dealers, 
with regard to the quantity which could be 
posses-ed by a sonar, etc. This is only to control 
these things. There is no restriction on the purity 
of gold ornaments which arc to be manufactured 
; there is no restriction on the possession of gold 
ornaments except to the extent that one cannot 
hold more than 4000 grammes per family and if 
it exceeds this limit it has to be declared. 
Therefore there is no difficulty whatsoever for 
the normal trade channels. 

Now the position with regard to gold is this. 
As far as original production of gold in our 
country is concerned, it is very limited. It is 
either available from the Kolar gold mines or 
from the Hutti mines. As far as the Hutti gold is 
concerned that is actually going for industrial 
purposes and therefore it is not possible to divert 
it for ornament purposes. As far as the gold 
manufactured from the Kolar gold mines is 
concerned it goes to the Reserve Bank. That also 
does not come to the market. But between the 
dealers who are thousands 



 

[Shri P. C. Sethi] 
in numbers and between the sonars who are 
also about 2 lakhs and 50 thousand it is 
considered that old ornaments will come for 
repairs and some quantity of gold will be 
available from here and there and with that 
it will go on. It is a well know fact that in 
spite of all these restrictions smuggling of 
gold is taking place. The hon. Mr. Yadav 
has mentioned that smuggling of gold takes 
place not only from the sea routes but now 
also on the Nepal border. As far as our 
information goes there is no smuggling of 
gold or silver on the Indo-Nepal border. 
Smuggling of course is there but it is of a 
different nature. As far as smuggling of gold 
and silver is concerned it is mostly on the 
western coast and it is from Dubai. We are 
taking all possible anti-smuggling measures 
; we have recently amended the Customs 
Act and have put all sorts of restrictions on 
the movement of silver. We are providing 
hovercraft to our customs people for 
keeping a watch. We are giving them 
modern equipment and all other things 
which are necessary for the purpose. 

 
I was trying to say that as far as 

smuggling is concerned, it is there and this 
smuggling is a drain on our foreign 
exchange resources. Therefore from all 
points of vi.-w it was considered necessary 
that there should be some restriction on gold 
ornaments or on the use of gold. Of course 
our country has got centuries-old habits of 
using gold ornaments and therefore unless 
there is proper social education it is   very 
difficult to completely stop it but 

at the same time the necessity is there. As far 
as the parent Gold Act is concerned it is there 
on the statute book from 1968. Now it is 
anybody's guess, though it is a short period to 
judge, whether the Gold Control Act has 
succeeded or not. I said the other day in the 
other House also that it is open for that House 
and this House as well as for the Government 
to consider whether the Gold Control Act of 
1968 in its original form has succeeded or not. 
That will be a separate matter for consi-
deration. Here as far as this Bill is concerned 
we have a limited purpose which I have 
explained while introducing the Bill. 
Therefore I have nothing more to add at this 
stage except to say that the merits of the Gold 
Control Act need not be gone into. The 
Supreme Court Judgment pointed out that 
excessive powers had been given to the 
administrative authorities and to that extent we 
have tried to correct it. Now it has been 
provided that with regard to the rules that will 
be framed both with regard to goldsmiths and 
with regard to dealers, they will not be 
arbitrary rules. We will place even the rules 
before the hon. House so that it can approve of 
them or disapprove or direct us to amend 
them. It is only on the basis of the rules thus 
approved by Parliament that we shall be 
basing our policy and control. The excessive 
administrative powers which were supposed to 
be there according to the previous Act in the 
hands of the various administrative authorities 
have been done away with and the present Bill 
is only to amend that situation. 

THE VICE-CHAIRMAN - (SHRI D. 
THENGARI)   : The  question  is: 

"That this House disapproves the Gold 
(Control) Amendment Ordinance, 1969, 
(No. 6 of 1969), promulgated by the Vice-
President acting as President on the ;jrd 
July, 1969". 
The motion  was negatived. 
THE   VICE-CHAIRMAN   (SHRI   D. 

THENGARI)   : The   question is: 
"That the Bill  to amend   the Gold 

(Control)   Act,    1968, as passed by the 
Lok   Sabha,   be   taken   into   considera-
tion." The  motion was adopted. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : We shall now take up clause 
by clause consideration of the Bill. 

Clauses 2 to  15  were added to the Bill. 
Clause 1, the Enacting Formula and the 

Title were added to the Bill. 
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SHRI  P.  C.  SETHI  : Sir,     I  move: "That 
the Bill be passed." 

The  question was proposed. 

SHRI DAHYABHAI V. PATEL : Mr. Vice-
Chairman, Sir, the history of the Gold Control 
Bill has had a chequered career in this House as 
also in the courts. It is not my purpose to go 
over all that. The Minister has said that the 
purpose of this Bill is limited to a certain 
extent; well, I am glad it is. But when the 
original motion was brought the excuse for 
bringing this Bill was to remove the lure for 
gold. This is attempting the impossible because 
every ordinary student of economics knows 
that gold has been accepted as a form of 
international currency all over the world 
because of its intrinsic quality and value and I 
think if the Government is trying to undo this, 
it is attempting the impossible. Even in the 
Soviet Union—whether they have currency or 
not—the roubles which they use in their 
international deals are specified to contain so 
much of gold value. Whether you have gold 
currency or not is a different matter. Whether 
you go by rupee payment or by anything else 
every currency is specified to be of so much 
gold value. That shows what importance gold 
has in the matter of value and currency and the 
Government is trying to do the impossible   by   
trying  to  remove   this. 

As far as the limited purpose of this Bill is 
concerned I do not think it meets the objection 
that has been raised from this  side  of the  
House. 

It hurts the self-employed ordinary 
craftsman. I know that some little concessions 
have been given, but as my friend here pointed 
out, they are not workable. The goldsmith may 
get ornaments to be made or repaired during a 
season and for that period the amounts 
specified here are not practical. Let me ask 
Members on the opposite side, on the Treasury 
Benches. I am suie they have marriages in their 
houses. Do they consider this limit satisfactory 
for the marriages that take place in their own 
houses? Let them be honest and say so. Then, I 
would withdraw my objection to the Bill, but 
that is not the case. This is not a practical limit 
that is put in here. I would like the 
Government to encourage honesty and let 
people say honestly that this is not enough for 
a normal middle-class marriage or ordinaiy 
class marriage and so much gold is required. 
Then, that should be permitted It may be that 
so much gold may be in the family oi it may 
have to be 

bought, but then if you have these impractical 
limits, it hurts the trade. It hurts particularly the 
small, self-employed goldsmith. It does no 
benefit. It encourages corruption. We hear a 
number of cases of gold being caught while 
being smuggled. How much do we not hear of? 
It is common knowledge and it is said 
everywhere that for so many cases, one case is 
caught, so that the police may at least show 
something on paper that they are doing 
something. What goes under the observation of 
the police is something more, larger than these 
figures. I do not blame the police. If you ask 
them to do the impossible, they cannot 
accomplish it. Therefore, Government should 
realise the futility of such measures and not 
come forward with such impractical ones. After 
all gold has been used in this country for years 
for many purposes, including ornaments. 
Government has not been able to provide banks 
or places where people can keep their money in 
safety. Therefore, people keep it in gold 
perhaps in their house and perhaps they keep it 
on the person of their family members. It is one 
method of keeping their savings. As long as 
there is no other substitute, such measures do 
not meet the requirements of the situation and 
basically our opposition is to a measure of this 
type, which is not practical. The few 
modifications that have come about here are as 
a result of the Supreme Court's ruling. Yet the 
Government does not seem to understand that 
this is not the right way of doing it. Well, we 
can only oppose such Government measures. 

SHRI A. P. CHATTERJEE (West Bengal) : 
Mr. Vice-Chairman, I am i'Ot a traditionalist in 
the style of Mr. Dahyabhai Patel. 

SHRI DAHYABHAI V. PATEL: Then, why 
do you not come in suit? Why do you come in 
your traditional dress? 

SHRI A. P. CHATTERJEE: I do not believe 
that because the women of India have been 
wearing gold ornaments, for ages, they must 
continue to wear them even now. If I were a 
traditionalist, perhaps I would have asked: 
Why not paint our bodies as the cavemen did? 
That also would have been a continuing 
tradition, because the cavemen at least for 
thousands of years were painting their bodies 
in a grotesque fashion. At least they thought it 
to be an ornament. But that is not a point on 
which I ?n- going to speak, not from the point 
of view of tradition, because tradition has often 
to be broken in order that one might have 
glimpse  into the vista 
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[Shri A. P. Chatterjee] of the future. I have to 
speak on the Bill rather from another point of 
view and that has been harped upon by some    
of   the speakers who preceded me.  In the 
words of the  hon.   Minister  also  we  found  
the same note—though in a very muted manner 
but then the tone   was   there—of  despon-
dency,   the    tone (hat perhaps the Act has 
failed.  Now,    that is the point    which  I want 
to emphasise. After all, I am speaking on  the 
Third Reading of the Bill and at this stage we 
may not say so much on the merits of the Bill   
as we may say about—• the    future    
projection    of   the    thought-process  which is     
contained  in   the  Bill. Now, the point is this. 
Has the Gold Control Act succeeded ? Now, it 
has succeeded in making many young 
goldsmith commit suicide.  The  history  of the  
Gold  Control Act is a history of starvation, a 
history of suicides, a history of frustration for 
many a family of goldsmiths. I am coming from 
a State   where  scores of persons committed 
suicide  by drinking  nitric  acid  and  that 
happened also throughout India. Who does not 
know that this was a pet child born out of the 
brain of Mr. Morarji Desai, the then Deputy 
Prime Minister and Finance  Min i s t e r?    Now, 
he wanted to plug the hole created by 
devaluation and the fall in foreign exchange 
earnings caused by devaluation.   Also,   he  
wanted   to  plug  the  hole which was caused in 
the economy of the country  In   deficil   
financing,  but  then  a deficit financing and any 
fall in the foreign exchange   earnings    cannot    
be   plugged, made  up  or     compensated   by  
this  kind of Act which has been put on the 
Statute Book, in 1968. It has already passed 
through s•>m- sea change so to say and 
ultimately it is not what it was. Again, it has 
failed in its purpose as has been said by certain 
hon.  Members and as   has    almost    been 
admitted   by   the   hon.   Minister   himself. 
who said it is for the House and also for the 
Government to consider it. Well, Mr. Sethi was 
speaking as if he was not a part of the 
Government. Even what the Government   will   
consider,   he   does   not   know. because he 
said that it is for the Government  to  consider  
whether  the  Act     has failed   or  not.   I  do   
not   know  what   he meant, but actually this is 
what was apparent from what  he spoke,  that he 
is  also not  happy about the  success  of   the  
Act. Success has eluded him. That is quite clear. 
Therefore, what is the use of the measure, when 
it has failed ? It would have been all right if an 
ideal state of affairs   could have been brought 
about by which the  women of the country 
would not be wearing  any gold ornament and 
the gold in  the country would be  put  in the 
vaults of the   banks. 

If gold is not used in the fashion in which it is 
being used now, perhaps it would have been 
very good for all of us. Perhaps it would have 
been an ideal condition, but then that ideal 
condition is lacking now. Now, putting so much 
expenditure on the administrative machinery 
which will be needed in order to put this Gold 
Control Act into operation, is a waste. Knowing 
these administrators, these licences and all the 
paraphernalia you need, knowing human 
character, knowing the character of the 
bureaucrats, I can say these licences and fees 
create a corruption ring. The persons who wish 
to get the licences can get the licences by some 
amount of pressure or by some amount of 
influence. It may be monetary influence, 
influence of gold or other influence, but this is 
the position. Why should we put so much ex-
penditure into this machinery for implementing 
the Gold Control Act, so that the pel child of 
Mr. Morarji Desai may still continue to gasp for 
some time more? It is really gasping, nothing 
but that, because it has not much of life left in 
it. Now, that is one thing. 

Secondly, after all the fall in foreign 
exchange earnings cannot be met bv virtue of 
this kind o» Gold Control Act. What about the 
businessmen who always defraud us of foreign 
exchange by fraudulent means by indulging in 
under-invoicing and over-invoicing? 

SHRI DAHYABHAI V. PATEL: How 
much did you lose by devaluation? 

SHRI A. P. CHATTERJEE : Thai could be 
immediately checked, but that was not done. 
That is not being done. But it has not as yet 
been so much insistent or so much strict in 
regard to businessmen who defraud Ind ia  of 
foreign exchange earnings by under-invoicing 
and over-invoicing. 

SHRI S. S. MARISWAMY (Tamil Nadu) : 
Do you not think that they give some sums to 
the Congress fund ? 

SHRI A. P. CHATTERJEE: I do not think, 
but today or tomorrow we are hoping for the 
better. Secondly, Mr. Vice-Chairman. this 
devaluation business, who did it? That 'Troika' 
or three musketeers. Mr. Subramaniam, Mr. 
Chowdhury. and— what other man?—the 
three of them on the C|th June. 1966, when 
Parliament was not in session took a secret 
decision to der value, and for what purposes? 
So that our export earnings will go up. But the 
history of our export   earnings has shown 
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t-hat devaluation has depressed our exports 
and has not increased our exports. You 
devalue without consulting Parliament, you 
devalue because Mr. Bell of America has 
asked you to do it, you devalue because the 
International Monetary Fund had brought 
pressure upon you. To plug all these things 
you bring this Gold Control. The effect of this 
is that young goldsmiths committed suicide 
by drinking nitric acid. The purpose of the 
Gold Control Act is absolutely spoiled. Even 
the Ministers who wax eloquent will make a 
present of gold ornaments on the wedding of 
their near and dear ones. Even though Gold 
Control is so much in the air, everybody 
violates it from the top men to the 
bottommost men. 

Therefore, Mr. Vice-Chairman, I would not 
take much time over this. I think that this is a 
dead Act. Merely you are trying to inject 
vitality into it. You are trying to whip a dead 
horse alive. It is as dead as mutton. What is 
the use of spending so much and making this 
machinery alive which will mean so much 
corruption— 1 use the word 'corruption'—and 
so much expenditure? It is better as the hon. 
Minister has said, for the Government to 
consider whether this Act has failed or not. I 
think it is high time the Government 
considered it. Let this Act be scrapped and 
some other thing brought in, but not this one. 

SHRI P. C. SETHI :   Mr. Vice-Chairman, 
it would be of interest to the hon. House to 
know that free ownership and free  trading in  
gold is  not permitted in must of the countries 
including the U. S.A. and the U. K. which are 
considered to be the most affluent and 
advanced countries. But, Sir, as I have said 
earlier, the lure of gold or the desire to 
possess gold ornaments has been there in our 
country.  In soite oe all this it was considered 
necessary that there should be some 
restriction on the manufacture   of gold   
ornaments;      after the Chinese aggression 
that was considered necessary. That is why 
the  14   carat restriction was put. I am unable 
to understand   the   argument   of  Mr.   
Chatterjee blowing hot and cold at the same 
time. He said in his opening remarks, when he 
started speaking,  that the habit of painting 
bodies is an old habit and it should be 
changed. If he considers that the habit of 
possessing gold ornaments is bad and it has 
got to be changed   then  the restrictions  
should  be there. At the same time when 
restrictions were put and 14 carat was 
introduced and theie were difficulties    to the   
goldsmiths he also believed in organising 
processions 

and morchas of the goldsmiths and asking for 
the Gold Control to be scrapped. This is 
something which one fails to understand. Either 
you are for gold control completely or you are 
not for gold control. If you are for gold control 
then the restriction of 14-carat you must accept. 
The House knows very well that the restriction 
of 14 carat had to go on account of the 
preponderant views both inside and outside the 
House. That is why the old Act is not there and 
there is no restriction on the manufacture of 
gold ornaments of whatsoever purity. The only 
restriction is that we do not want to have a free 
entry of gold into our country through 
smuggling. Alter all it might be anybody's 
guess but it is said that more than Rs. 100 
crores worth of gold is being smuggled into 
India, and that is in spite of all the restrictions. 
Therefore, if you vvant to make it a completely 
free market open to all sorts of smuggling, that 
is a different matter. But you will have to find 
out and consider ways and means so that the 
lure of gold goes down, but at the same time we 
have to keep in view the conditions in our 
country, the number of people engaged in the 
gold trade numbering about 2.50 lakhs, and 
there are more than 12,000 dealers, all those 
things have been kept in view. That is why ac-
cording to the present situation the Gold 
Control Act had to be modified and the 14 carat 
restriction had to go. Now there is no restriction 
whatsoever both in the possession and 
manufacture of gold.  .   . 

DR. BHAI MAHAVIR   (Delhi)   :   Has it 
helped in checking smuggling ? 

SHRI P. C. SETHI: It has certainly helped 
in not allowing that much quantity of gold to 
come in because the smuggling figures go to 
show that seizures are on the increase. 
Therefore, as far as smuggling is concerned, it 
is there and I do not deny it, it has not 
subsided, but at the same time seizures are 
going up and we are trying to improve upon 
the situation. But, as I have said, this is a 
matter which could be considered separately 
on merits or demerits of the case. At the 
present, as I have said in the initial stage, we* 
have a very limited object before us, and that is 
amending the present Act in the light of the 
Supreme Court judgment, and while amending 
it we are removing the hardship that were 
prevalent with regard to the goldsmiths, with 
regard to the dealers, with regard to vicarious 
liability, with regard to the licensing policy, 
with regard to new entrants. Originally it was 
said that no new 
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[Shri P. C. Sethi] person would be able  to  
enter.    We   are liberalising the rules that even   
a new person could come in. 

 

 
Therefore, Sir, there is nothing more that I 

have to say with regard to this. I commend my 
motion that the Bill be passed. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI):   The  question  is   : 

"That the Bill be passed." The   

motion   was   adopted. 

MOTION SEEKING  REVOCATIONOF   
PROCLAMATION   ISSUEDUNDER 

ARTICLE   356   OF   THECONSTITUTION  
IN RELATION TOTHE  STATE  OF   

BIHAR 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : Mr. Yadav. He is not here. Mr. 
Ramaswamy. 

RESOLUTION   RE 
PROCLAMATIONISSUED   UNDER   

ARTICLE   356   OFTHE CONSTITUTION 
IN RELATIONTO THE STATE OF BIHAR 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI K. 
S. RAMASWAMY) : Mr. Vice-Chairman, I 
beg to move the following Resolution :— 

"That this House approves the Pro-
clamation issued by the Vice-President 
acting as President on the 4th July, 1969, 
under article 356 of the Constitution, in 
relation to the State of Bihar." 

Mr. Vice-Chairman, after the general 
elections of 1967 there was no single party 
with a majority returned to the Assembly of 
Bihar with enough strength to constitute a 
stable Government. There have been about six 
Ministries in Bihar and only one Ministry 
headed by Mr. M. P. Sinha was in power for 9 
months and 25 days, and all other Ministries 
were in office for various terms      between   4   
days   and   114   days. 

There was no stable Government in Bihar 
and there was also a period of President's rule 
there from 30-6-68 to 25-2-69. After the mid-
term poll, the strength of all the parties 
remained almost the same as before except for 
marginal variations. After the mid-term poll, 
Shri Harihar Singh formed the Government on 
26th February, 


